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lmtitute of Medical Sciences Act, 1956. [Plao;ed 
in Library. See No. LT-4172/70]. 

NOTIFICATIONS UNDER EssE~TlAL COMMOUITIES 

Acr 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS 
(SHRI D. R. CHA V At'l!): I beg to lay on the 
Table :-

(1) A copy each of the following Notifica-
tions (Hindi and English versions) under 
sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) The Kerosene (Fixalion of Ceiling 
Prices) Order, 1970, published in 
Notification No. G.S.R. 864 in 
Gazette of I ndia dated the 1 st 
June, 1970. 

(ii) The Kerosene (Fixation of Ceiling 
Prices) Amendment Order, 1970, 
published in Notification No. G.S.R 
1794 in Gazette of India dated the 
16th October, 1970. 

(iii) The Kerosene (Fixation of Ceiling 
Prices) Second Amendment Order, 
1970, published in Notification No. 
G.S.R. 1795 in Gazette of India 
dated the 16th October, 1970. 

[Placed in Library. See No. LT -4173/ 
70.] 

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in laying 
the Notification mentioned at (I) (i) 
above. [Placed in Library. See No. LT-
4174/70.] 

PROCLAMATION ETC. Re. THE STATE OF UTTAR 

PRADESH 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SCIENtIFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K. C. PANT): I beg to lay on the Table:-

( I) A copy of the Proclamation (Hindi and 
English versions) dated the lst October, 
1970 issued by the President under 
article 356 of the Constitution in rela~ 

tion to the State of Uttar Pradesh pub-
lished in Notification No. G.S.R. 1756 
in Gazette of India dated the 2nd 
October, 1970, under article 356 (3) of 
the Constitution. [Placed in Library. See 
No. LT-4175/70.] 

(2) A copy of the Order (Hindi and English 
versions) dated lst October, 1970, 
made: by the President in pursuance of 
sub-clause (i) of clause (c) orthe above 
Proclamation, published in Notification 
No. G.S.R. 1757 in Gazette of India 
dated the 2nd October, 1970. [Placed 
in Library. See No. LT--4175/70.] 

(3) A copy of the Report of the Gov<mor 
of Uttar Pradesh dated the 29th 
September, 1970 to the President. 
[Plae,d in Library. See No. LT-4176/ 
70.] 

(4) A copy of the Proclamation (Hindi and 
English v<rsions) dated the 18th Octo-
ber, 1970 issued by the President 
revoking the Proclamation issued by 
him on the lst October, 1970 in reJa-
tion to the State of Uttar Pradesh, 
published in Notification No. G.S.R. 
1799 in Gazette ofIndia dated the 18th 
October, 1970, under article 356 (3) of 
the Constitution. [Placed in Librar)'. S~e 

No. LT-4177/70.] 

NOTIPICATION Re. SERVICE Co:mECTED WITH 

SUPPLY OF ELECTRICAL E~ERGY BY D.V.C. 
UNDER ESSENTIAL SERVICES MAI~TENANCE 

ACT, A.~D STATEMENTS Re. FLOOD 

SITUATION I~ THE COUNTRY AND· 

Re. DESILTING OPERATION OF 

UPPER GANGA G"'.NAL 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I beg to 
lay on the Table :-

(I) A copy of l"o;otification No. S.D. 3125 
(Hindi and English versions) pub~shed 

in Gazette of India dated the 23rd 
September, 1970 declaring service con-
nected with the supply of electrical 
energy by the Damodar Valley Corpo-
ration, established under the Damodar 
Valley COTp<X'ation Act, 1948 or with 
the generation, stor 1ge or transmission 
of electrical energy for the purpose of 


